GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAISERVICES

LOK SABHA
UNSTARREDQUESTIONNO:611
TOBE ANSWEREDON THE 20+ JULY,2018/ASHADHA29, 1940 (SAKA)

QUESTION
FINANCIALFRAUDSBY BUSINESS HOUSES CAUSINGNPAs

611: SHRIRAHULSHEWALE:
SHRISANJAYDHOTRE:
SHRIBHARTRUHARIMAHTAB:

Willthe Ministerof FINANCEDbe pleased to state:

a) whetherthe Governmenthas assessed the impactof financialfrauds committedby
variousbusiness houses includingBangalorebased Airlineand Mumbaibased gems
companies on the Non-PerformingAssets (NPAs) of Public and Private Sectot
Banksin the country;

b) 1if so, the detailsthereof duringthe last five years,bank-wiseand if not, the reasons
therefor;

¢) thedetailsof increasein such NPAsduringthe said period,bank-wise;

d) whether the Acts enacted and Rules framed there under to curb NPAs have
achievedthe desired resultsin the countryduringthe said period;and

e) 1if so, the detailsthereofand if not, the reasonstherefor?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHRI SHIV PRATAPSHUKLA)

() to (c): As per Reserve Bank of India (RBI) data, the details of loan frauds for cases
of Rs. 1 lakhand above, the number,amountand percentageof loan frauds reportedby
banks duringthe last five financial years are at Annexure.It may be noted that fraud
data is by the yearof reportingand not the yearof occurrenceof the fraud or sanctior
of loan, Letter of Undertakingetc., whichmay be of an earlierperiod. E.g, the fraudin
PNB’s Brady House branch was reported in February2018 but is a continuingfraud
since 2011.

As regards NPAs of business houses, as per the provisions of section 45E of the
Reserve Bank of India Act, 1934, RBI is prohibitedfrom disclosingcredit informatior
which shall be treated as confidentialand not be published or otherwise disclosed
Further,as regards NPAs of Airlineand Gems industries,RBI has informedthat data



regarding the industrialsector, such as Airlinesand Gems industries,is not collectec
and, therefore,data on frauds in Airlinesand Gems industriesis not maintained.

(d) and (e): Several enactments have been effected to improve recovery,such as the
Insolvency and BankruptcyCode, 2016, the amendmentsenacted to the Recoveryof
Debts Due to Banks and FinanciallnstitutionsAct, 1993 (under whichDebts Recovers
Tribunalsare established)and the Securitisationand Reconstructionof Financial Assets
and Enforcement of Securities Interest Act, 2002 (SARFAESI Act), and the Banking
Regulation(Amendment)Act, 2017. As a result, there has been substantialgrowthin
recovery.As per RBI data, recoveryin NPAsof PSBs has grownfrom Rs. 40,903 crore
in financialyear (FY) 2015-16 to Rs. 53,250 crorein FY 2016-17 and Rs. 66,970 crorein
FY 2017-18, registeringyear-on-yeargrowthof 30% and 26% in FY 2016-17 and in FY
2017-18 respectively.

Debts Recovery Tribunals(DRTs), established under the Recoveryof Debts Due to
Banks and FinancialInstitutionsAct, 1993, are playinga significantrole in disposal of
cases and throughthem,a largeamounthas been recoveredfrom NPA accounts. As per
data reported by DRTs, 73,554 cases have been disposed of and Rs. 23,735 crore
recovered during the last three financial years. Further,as per data reported by RBI,

duringthe same period, Scheduled CommercialBankshave recovered Rs. 17,765 crore
throughthe Lok Adalatchannel
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Lok Sabha UnstarredQuestionNo. 611,for20.7.2018
Detailsof Loan Frauds reportedduringthe Last Five Years- Fraud cases of Rs. 1 Lakh and Above
Amount incroreRs.

F.Y.2013-14 F.Y.2014-15 F.Y.2015-16 F.Y.2016-17 F.Y.2017-18
No. No. No. No. No.
Areaof Operations | of |Amouni| of |Amouni| of |Amoun| of |Amoun| of |Amoun
frauds frauds frauds frauds frauds

Total - Loan Frauds | 1,990 8,412 | 2,251 | 17,122 | 2,125 | 17,368 | 2,322 | 20,561 | 2,495 | 22,470
Total - AllFrauds 4,306 | 10,171 | 4,639 | 19,455 | 4,693 | 18,699 | 5,076 | 23,934 | 5,879 | 40,996
Percentage of Loan
Frauds to Total 46.21 82.71 48.52 88.01 45.28 92.88 45.74 85.91 42.44 54.81
Frauds
Source: RBI

Annexurt

Note: Fraud data is by the year of reportingand not the year of occurrence of the fraudor sanction of loan, Letter of Undertaking
etc., which may be of an earlier period. E.g., the fraudin PNB’s Brady House branch was reportedin February2018butis a
continuingfraudsince 2011.
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